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Tegal Department.

promulgated and

The following Act of the Gujarat Legislatur
Governor on the 24th April, 1972 ix hercly pu

Deputy Se:

GUJARAT ACT NO. 5 OF 1972

having received  the assent of the Governor in the

(First published after
o on the 1< May 1972).

“Gujarat Governmient Gazett

de for the establishment ou a Tribal Development Corporation in
(he State of Gujarat.

nty-hird Year of the Republic of India

An act to povi

Tt is herehy enacted in the Twe

as follows :—
CHAPTER 1

PREIIMINARY

1, () This Act may be called the Gujarab ‘Pribal Development Corporation hest tisle,
extent snd
oomMINENCe-

Act, 1972,
ment.

(2) Tt extends to the whole of the State of Gujarat.
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(3) It shall come into force on such dats as the Btate Government may, by
notification in the Official Guzette, appoint,

Defitions. 2. Tn this Aet, unless the context otherwise requires,—

(¢) “agriculture” includes dairy farming, poultry farming, breeding of
Lvestock, piscicultuze, sericulture and forostry; and the term “agricultural”
shall be construed accordingly;

(b) “Board” means the Board of directors of the Corporation:
(¢} “Chairman” resns the Chairman of the Board;

{d) “Corporation™ means the Gujarat Tribal Development Corporation
established under section 3;

(e} “dircctor” means a member of the Board and includes the Chairman:

(f) “Executive Director’” means the Executive Director appointed under
section 13;

(9) “marketing” means all activities relating to the transport, grading,
pooling, marketing aud sale of agricultural or industrial produce, whether in
the primary form or in semi-processed or processed form ;

(&) “prescribed” means prescribed by rules made under this Act;

(@) “processing” means alt activities relating to the processing of agricul-
tural produce so as © make it marketalle or fit for consumption and ine
cludes purchase and storage of raw material, purchase of equipnient, and
purchase, installation and running of machinery, required for processing and
storage of finished produce;

(7) “regulation ” means & regulation made under section 25 §

(k) “Bcheduled Tribes” means swch tribes  or tribal comnunities
or parts of, or groups within, such tribes or tribal communities as are
deemed to bo Scheduled Trihes in rtelation to the State of Gujarat
under article 312 of the Constitution of India ;

() “socisty™ eans a soclety registered under the Socicties Regi- 21 of
stration Act, 1860, ot & co-cperative society egistered under the Gujarat, 1380
Co-operative Socioties Act, 1961; Guj.

X of

(m) "Scheduled Tribes Organisation” means a firm registered under 1062.
the Indian Partnowship Act, 1032, ora society, all or majority of the IX of
partuers, or. as the ease nay be, members whoreof belong to Scheduled Tribes; 1972

Ezplanation.—Whera 8 society {(hereinafter referred to as the “principal
society”) has as its member another society (hereinafter referred to as the
"member socicty'’) or an association, all or a majority of members of which
belong to Scheduled Tribes, such member society or association shall be
deemed to be & member of the principal society belonging to Scheduled Tribes;
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(n) “small-scale jndustry” mmeans eottage and small-soale industry including
industry ongaged in fabrication, repairs and maintenance of agricultural
machinery and equipment, in which capital investment does not exceed five
lace of rupees; and

(o) “supply and storage” means supply and storage of agricultural inputs
and establishment, maintenance and Tunping of storages, cold storages and
warehouses.

CHAPTER 11
|NGORPORATION OF (GUTARAT TrieAL 1)EVELOPMENT (*ORPORATION AND ITS CAPITAL

3. (I) With effect from  such date as the Btaie Government may, bY Establish-
aotification in the Official Gazette, speeily in this behalf, the Statc Government 2°™ of

may egtablish for the purpose of thiz Act a Corporation to be known as the %:If;? v
Gujarat Tribal Development Corporation. Develop-

ment  Cor-
(2y The Corporation shall bs a body corporate, having perpetual sue- porstion.

cession and & common seal, with powers, subject to the provisions of this
Act, to acquire, hold or dispose of property, whether moveable or imme-
veablo, and to contract and to do all things necessary for the purposes
of this Act, and may, by ihe nams aforesaid, suo or Dbe sued.

4 The head office of the Corpotetion shall be at Almedabad or at such Hoad office
other place as the Gtate Governnent may, by notification n  the O_[fe'cial‘éfo .
Gazelte, specify. rporation.

5. (1) The State (1oyerrment may provide to the Corpovation such sum Cajital of §i
not cxceeding five croces of Tupees as the State Governmeni may vhink fit Corporstion.
as capital that may he reguired by the Corporation for the —purpose of carry-

ing out its functions or for purposes connected therswith

Provided that where the capital itially provided is less thin five crores of
rupees the State Government may, from *+'me to tir., inerease the capital to
guch sam not exceeding five crores of Tupees as 1t 1Ay think fit,

{(2) Such capital may be provided subject 1o such terms and conditions as
may be determined by the State Government.

CHAPTER 11
MANAGEMENT OF THE CORTORATION

6. (1) The general superintendence, dir: otion and managencnt of the affairs Maoegement.
and business of the Corporation shall vest in a Board of directors which may
exercise all such powers and do all such acts and things as way be uxercised
or dane by the Corporation under this Act.

{2) The Board in discharging its functions shall ach, having regard
to public interest, wollare of the Scheduled Tribes and solvency of the
Corporation and ghall be guided by such instructions on questions of policy as the
State Government may give 1O it from time to iime,

(3) If any doubt ariscs as to whether 2 question is or is not a question
of policy the decision of the State Goverument thereon shall be final,

7. (1) The Board hall consist of mine directors who ghall be nominated bY Board of
the State Government : directore.
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Provided that not loss than three directors shall be officials and the remaining
directors shall be non-officials who shall be nominated from amongst persons
who, in the opinion of the State Government, Juve speeial knowledge or practical
experience in matters relating to agriculture; agro-industries, water development
projects, finance, or co-operation :

Provided further that not less than three directors shall belong to
the Scheduled Tribes.

(2} The State Government shall appoint one of the directors as Chairman,

{8) On the ocourrence of any vacancy in the office of a director dus to
death, resignation or otherwise, the same shall be filled up by the State
Government in  the manner provided in sub-section () and a director
nominated to fill such vacancy shall Lold  office for the unexpired por-
tion of the term of Lis predecessor.

(4) Bubjeet to the provisions of this Act, the terms and conditions of service
ol the dircetors and the fees and allowances payable to them, shall be such
as may be prescribed,

8. (1) Lvery dirsctor shall hold ofiice during the pleasure of the
State CGlovernment,

{2) Subject to the provisions of sub-section (I), a director, other than
the Exccutive Director, shall lold ofice fora torm of thres years :

Provided that an out-going direstor shall, notwithstanding the expira-
tion of his term, continwe to lLold officec until the nomination of his
SUCCESTOT

Provided further that an outgoing director shall be eligible for renomi-
nation,

9. A person shall be disqualified for being nominated as, and for being, a
director, if he

(¢) 1s, or at any time has been, adjudicated insolvent or has suspended
payment of his debts or has compounded with his creditors; or

{¢) i3 of unsound mind and stands so declared by a competent court; or

(¢) is or has been convicted of any offence which, in the opinion of the
State Govermment, involves moral turpitude; or

{(d) is or has heen removed or dismissed, from the service of any State
Government or the Central Government or a Corporation owned or controlled
by any State Government or the Central CGovernment,

10, A dircetor wlho has any direct or indirect pecuniary mterest in any
malter coming up for consideration at a meeting of the Board shall, as soon
as possible, after the relevant circumstances have come to his knowledge, disclose
the nature of his interest at such mecting and the disclosure shall be recorded
in the minutes of the Board and the dircctor shall nog take any part in any
deliberation or decision of the Board with respeet to that matter.

1. () Notwithstanding anything contained in  section 8, the State
Government, may at  any time, after consulting the Board, remove any
director fromi oftice, if, in its opinion, such a director—
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{a) is or has become subject to any disqualification mentioned in section 9;

(5) is absent without Jeave of the Board from more than three consecu-
tive meetings thereof without cause sufficient, -in the opinion of the
Board, to exonerate his absence;

(¢) has acted in contravention of the provisions of section 10; or

(d) has been guilty of misconduct in the discharge of his duties :

Provided that no order of removal shall be passed without giving the

director & rcasonable opportunity of showing cause against the proposed
order,

(2) A dircctor may resign his office by giving notice thereof in writing
to the State Government and on such resignation being accepted he shall
be deemed to have vacated his office.

12. (I) The Board shall meet at such times and places and shall observe Meetinge «f
such rules of procedure in regard to the transaction of business at Board.
its 1neetings (including the gquorum at such meetings) as may be provided by
regutations.

(2) The Chairman or, it for  any reason he is unable to attend any
meeting, any other director elected by the directors present at the meeting,
shall preside ot the mecting of the Board,

(3) All questions whicl come up hefore any meeting of the Board shall
be decided by a wmajority of the votes of directors present and  voting,
and in the cvent of an cquality of votes, the Chairman, or in his

absence, the person presiding, shall have and exercise & second or casting
vate,

13. (I) The State Government shall appoint one of the official directors, Executive
as Executive Director. Director.

(2) The fixecutive Director who shall be a whole time officer of the
Corporation shall —

(¢) beits Chief Executive Officer ;

() be responsible for the operational management of the Corporation
and implementation of the general policies approved by the Board ;

(¢) perform such duties as the Doard may, by regulations or other-
wige, assign to him ;

(d) receive such salary and allowances and be governed by such
terms and conditions of service as may be determined by the Board
and approved by the State Government,

(3) Tf the Executive Director is by infirmity or otherwise rendered
incapable of carrying out his duties or is absent on Jeave or otherwise
in circumstances not involving the vacation of his appointment, the State
(Jovernment may appoint another person to act in his place during
Lis absence.
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14. (I} No act or proceeding of the Board shall he questioned or e
invalid on the ground merely of the existence of any vaeancy inm, or
any defect in, the constitution of the Board.

(?) Noact done by any parson acting in good faith assa director shall
be deemed to be invalid merely on the ground that he was disqualified
to be a director or that there was any other defect in his nomination.

15. (I) The Board may appoint such officers and other employees as it
considers neccessary for the efficient porformance of the functions of the
Corporation and determine by regniations their conditions of appointment
and service and the remuneration payahle to them,

(@) The Board may, by general or special order, delegate to the Dxe-
cutive Director or to any other officer or employee f the Curporation, ub-
jeot to such  conditions and  limitations, if any, as may be speeified, such of
ils powers and duties wnder his Aet, oxcapt the power to make regula-
tions, as it may decm necessary,

CHAPTER IV
VT'unorrons of Tur CORPORATION

16. (I) Subject to the provisions of this Act, it shall bo the primary duty
of the Corporation te undertake the task of seeial and ceonomic uplift of the
members of the Scheduled Tribes in the State of Gujarat, and the Corporchion
shall be competent to do all things and to exerciss all the powers necessary
for the performance of such duties.

{?) Without prejudice to the generality of the foregoing provision, the
Corporation may take such steps as if may think fit—

(i) to plan and promote, on its own or in collaboration with or through
such Scheduled Tribes Organisations or other agencies as may he approved by
the Board, any programme of agricultural development, marketing, processing,
supply and storage of agrieultural produce, small-scale industry, building con-
struction, transport and such other activity as may be approved in this behalf
by the State Government;

(1) to undertake, on its own or in collaboration with or through such
Scheduled Tribes Orgunisations or other agencies as may be approved by the
Board, any activity, not being business or trade, in relation to any of the
matters specified in clause (4), for furthering the objects of the Corporation;

(12¢) to give on hire agricultural or industrial machinery or equipment to the
members of Scheduled Tribes or Scheduled Tribes Organisations;

(iv) to give grants and subsidies to and to guarantee loans taken by the
meinbers of Scheduled Tribes or Scheduled Tribrs Organisations;

() toXborrow money subject to such conditions as the State Government
may specify;
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{vi) toissuc bonds and debenbures;

{vit) to draw, make, accept, endorse, discount, excente and issue promissory
potes, bills of cxchange, hundis, bills, warrants, debentures and other negotiable
instruments;

(vitd) to invest or deposit surplus funds of the Corporation in Government
gecurities or in such other manner as the State Government may, by general
or special order, direct;

(fx) to enter into contracts; and

() to discharge such other functions as may be preseribod or as are supple-
mental, incidental or consequential to any of the functivns confurred on it
by or under this Act.

CHAPTER V
TFINANCE, ACCOUNTS AND AumT

17. (J) The Corporation shall have its own fund.

{2) The Corporation may accept grants, subventions, donations and gifts
from the Centrsl or State Government or a local authority or any individual
or hody, wheth r incrrporated or not, for all or any of the purposes of this Act,

(3) Al sums which may from time to time be paid to it by the State Govern-
roent and all otl or reeeipts of the Corporation shall be corricd to the fund of the
Corporation and all payments by the Corporation shall be made therefrom.

(4) The Corporation may spend such sums as it thinks fit for the perfor-
mance of its functions urder this Act, and such sums shall be treat-d as expen=
diture payable « ut of the fuud of the Corporation,

(5) All moncys belonging to the fund of the Corporation shall he deposited in
such bank or invested in Guvernment gecuriticg or in such other manner, as the
State Governmeat may, by gencral or special order, direct.

18. (1) The balanee-sheet and accounts of the Corporation shall be propare.d
and maintained in such forra and nanner as may be prescribed.

(23 The Bourd chall cause the books and aceounts of the Corporation to be
balanced and closed on the thirty-first day of March each year.

19. (1} The anecounts of the Corporation shall be audited once in every
financial vear, by anditors duly qualified to act as auditors under sub-section (1)
of section 226 of ilie Companies Act, 1956, who shall be appointed by the Board
and shall receive such remuneration fror the Corporation as the Board fnay fix,

2V The auditors shall be supplied with a copy of the annual balance-
sheet and the profit and loss account of the Corporation and it shall he
the duty of the awmiiters ie examine them together with the accounts and
vouchors rolating thereto, and they shall havea list delivered to them
of all hooks kept by the Corporation and shall at all reasonable times
have access to the hooka, accounts and other deocuments of the Corpo-
ration and may requite from any director or officer of the Corporation
guch information as they may think necessary for the performance of their
duties as anditora,

Fund of
Corporation.

Ascounta.

Aundit.
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{3) The auditors shall make a report to the Corporation upon the annual
balance-sheet and accounts examined by them and in every such report they shall
state whether, in their opinion the halance-sheet is a full and fair balance-sheet
containing all necessary particulars and properly drawn up so as to exhibit a true
and fair view of the state of affairs of the Corporation.

(4) Notwithstanding anything contained in sub-section {1}, the Comp-
trollor and Auditor General of Tndia may, on & request received in this
behalf from the State Government condnct a supplementary or test audit
of the accounts of the Corporation by such person or persons as he may
authorise in this hehalf and submit the audit report  fo the  Corpora-
tion; and any porson or persons so authorised shall havo power, for the
purposes of such audit, to require any director or officer of the Corpo-
ration fo furnish such books, accounts or other documents or such infor-
mation or additional information as such person  or persons may think
necessary for sush purposes. The expenditure ineurred by the Comptro-
llor and Anditor #(eneral in  conneotion with such audit shall ke payable
by the Corporation to him.

() The Corporation shall furnish to the State Government,—

(z) in the case of report of the anditor appointed under sub-seetion
(1}, & copy ofits balance sheet and accounts together with a copy of that
report, and a report on the working of tle Corporation during the
relevant period, within four months from the date on which its aceounts
are closed and balanced; and

{71} inthe ocase ofa report of supplementary or test audit conducted
under snb-section (4), a copy of that report, within a period of four
months from the date of receipt of such report by the Corperation,

(€) Copies of the reports referred to in sub-section (8) shall be Iaid hy the State
Govermnent, assoon as may be, before the Stato Legislature,

CHAPTER VI

MISCELLANEOUS

20. (I) Where any amount is due to the Corporation from any person in
respect of advances or other financial accommodation granted by it, such amount
shall, on a certificate being granted by the Excentive Director in the preseribed
form, be recoverable as arrears of Lind revenue by the Collector of the district,
in which the person from whom the amount is due resides or carries on business
OF OWNs any property.

(2} Before issuing the certificate referred to in sub-section (), the Executive
Director shall make an application to such officer, as may be empowered by the
State Government in this hehalf and that officer shall, after giving an opportunity
of being heard to the person concerned and after such further enquiry as he may
consider necassary, by an order determine the amouant due to the Corporation
and communicate the same to the Exeeutive Director.

(3) An appeal against an order passed by the officer empowered by the State
Government under sub-scetion (2) shall lie within such period and to such authe-
rity as may be preseribed,

(4) The officer empowered under sub-section (2) and the appellate authority
shall follow such procedure as may be prescribed.
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{5) The certificate issued by the Txecutive Director under sub-section (1) shall
be final and conclusive and shail not be called in guestion befors any authority or

court.

(6) For the purpose of recovering any amount due to the Corporation
in respect of & loan it shall not be necesssIy to proceed against the prin-
cipal before proceeding againet  his sureby.

21. (I) No provision of law other than this Act, relating to the winding up, Dissolution
dissolution or liquidation of the companies 0T corporations shall apply to the Cor- of Board.
poration.

{2y The State Government may, if the Corporation exceeds its powers, of Upon
receipt of & report under section 19, call upon the Board to show cause why
it should not be dissolved, and if no explanation i offered within the specified
period, or if the State (overnment is not satisfied with the explanation, the Htate
Government may dissolve the Board from such date 88 may be specified.

28, (1) When {he Board is dissolved under section 21,— Couaf,equgno.
es of die-
(i) all directors shall, from the date of dissolution, vacate their offices; 'gf;;ﬁ‘g’“ o

(i) all powers and duties of the Board shall, during the period of dissolution.
e exercised and performed by guch person of persons as the State Government
may appoint in this behalf;

@iy all funds and other property vested in the Corporation shall, during
the period of dissolution, vest in the State Government.

(2) The Btate Government may reconstitute the Board after such period a8
it may think fit. '

93. No suit or other legal procceding ghall lie against the Corporation oOf a1y Proteotion
director including the Executive Director, or any officer ot other employee or any of sotion
other person authorised by the Corporation o discharge any functions under this taken in
Act, for any loss of damage caused Of likely to be caused by anytbing which isin goo: foich-

wood faith done or intended %o be done by him in pursuance of this Act.

24, (1) Xvery director shall be indepmified by the Corporation against all Indernnity
losses and expenses ineurred by bim In the discharge of his duties except such of
as are caused by his own wilfu) act or default. directora.

(2) A director shall not be responsible for the acts of any other director,
or for the acts of any officer or other employee of the Corporafion or for any
loss or expenses resulting to the Corporation by the insufficiency of deficiency
of value of, oT title to, any property of security acquired or taken on behalt
of the Corporation in good faith, or by the insolvency OF wrongful act of any
debtor or any person under obligation 1O the Corporation, of anything done in
good faith, in the execubion of the duties of his office or in relation thereto.

25, (1) The Board may make regulations not inconsistent with the provisions Power of
of this Act and Tules made thereunder. t0 provide for all matters for which Board to
provision is necessary ot expedient for the purpose of giving offect to the provi- {’;:i‘[‘)"mmﬁ“‘
sions of this Act. _ :

v -Bxtra—9 {Monu}
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() In particular and without prejudice to the generality of the foregoing power,
such regulations may provide for all or any of the following matters, namey :—

{a) the times and places of meetings of the Board and the procedure to be
followed in rclation to such meetings including the quorum necessary for the
transaction of business; :

(b} duties which the Executive Director shall perform;

(¢) the duties, conduct, salaries, allowances and conditions of service of
officers and other employees of the Corporation;

(d) the delegation of powers and functions te the officers and other employees
of the Corporation;

(¢) the establishment and maintenance of provident and other benefit funds
for the officers and emuployees of the Corporation;

{f) any other matter which is, or may be, necessary for the efficient
conduct of the affairs of the Corporation.

Power of 26. (1) The State Government may, by notification published in the Official

i;:m ?;’"em' Gazetle, make rules to carry out all or any of the purposes of this Act.

make rules, .
(2) In particular and without prejudice to the generality of the fore-

going power, suck rtules may provide forall or any of the following mati-
e18, namely '—

{z) the terms end conditions of service of the directors and the
fees and allowances payable to them ;

() the functions, in addition to those specified in sub-section {(2) of
section 16, to be discharged by the Corporation and the conditions and restrictions
subject to which those functions skall be discharged ;

{¢) the form and manner in which accounts shall be maintained,
and the balance-sheet and profit and loss account shall be prepared ;

(d) the form in whieh certificate shall be issued by the Exccutive
Director, the period within which and the authorty before whom an
appeal shall be filed, and tho procedure to be followed by the appellate
suthority under section 20 ;

(¢) any other matter which is required to be or may be presoribed.

(3) All rules made under this seotion shall be laid for not less than thirty days
before the State Legislature as soon as may be after they are made and shall
be subject to rescission by the State Legislature or to such modifications as the
State Legislature may make during the session in which they are so laid or the
session immediately following.

(4) Any rescission or modification so made by the State Legislature shall
be published in the Official Gazete and shall thereupon take effcet,
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Govemaor.

The following Act of the Gujarat Legislature having been assented to by the
Governer on the 1ith April, 1978 is hereby published for general informaiion,

S. L. TALATI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 24 OF 1978

( First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 13th April, 1978).

o
.

An Act to amend the Gujarat Tribal Development Corporation Act, 1972,

Tt is hereby enacted in tho Twenty-ninth Year of the Republic of Indis,
a3 follows:—

1. (I) This Act may be called the Gujarat Tribal Development Corporation
(Amondment) Act, 1978,

{2) Ttshallcomeinto forseon such date¥as the®State Governmont may, hy
notification in the Official Gazelts, appoint.
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Amendment 2. In the Gujarat Tribal Development Corporation Act, 1972 (hoteinafter  Guj.5
of section referred to as “the principal Act”), in section 7, for sub-section (4), the follo-  of

7 of Guj. . X 1972,
b of 1072, wing shall be substituted, namely:-

“(4) {a) {) Thore shall bo paid to the Chairman sich lLom rarium nct
exceeding Rs. 10C0 per month as may 1e prescribed.

(i7) The Chairman shall be entitled to theuse of such wnfurnished resi-
dential accommcdation, without peyment of rent, as the BState
Governinent may, by general or spesial order, direct so long as he is the
Chairman aud for a period of fifteen days immediately aftor he ceases to
be such Chairman or in liew of cuch residential accommodation, $o a house
allowance at the rate of Rs, 500 per month subjoot to actual rent paid
and no charge shall fall on the Chairman personally in reapect of the
maintenance of any residential accommodation provided to lum,

(49) The Corporation may, for tho use of the Chairman, provide a motor
oar on such conditions as regards its maintonance and repairs and the charges
to be recovered from the Chairman for its private use, as may be
prescribod.

(i) Where the Corporation has provided for the use of the Chairman
a motor car, it shall also provide to him froe of charge the services of a
driver for such motor ear.

(v) The Chairman -hail be entitled to tiavelling and daily allowances
while touring on the business of the Corporation at such rates and upon
such conditions as may be preseribed. ,

(v3) I'he Corporation shall cause a telephone installed at the place where
he Chairman ordinarily resides. on such conditions as to the payment of
the rental and other charges in rospact thereof Dy the Chairman as may be
prescribed.

() Subject to the provisions of this Act, the terms and conditions of
service of the directors and the fees and allowances payable to them shall
be such as may be prescribed.”.

Amendment 3, In the principal Act, in section 16, in sub-section (2), for clause (i5),
of seetion 18 the following shall be substituted, namely:-

“(3) tounderlake, onits own or in collaboration with or through such
Scheduted Tribes Organisations or other bodics or institutious 2s may be
approved by the Board, or in collahoration with CGovernment or local
authorities, any activities, schemes or works capable of furthering the
purposes for which the Corporation is established, and all matters connc-
cted therewith, as it may consider necessary;”.

Amsndment 4. TIn the principal Aet in section 19—

of sootion 19 . .
of Guj. 8 (1) in sub-section (2), for the words “the profit and loss account”

of 1072. the words “the income and cxpenditure account” shall be substituted;

(2) sub-section (£) shall be delefed;
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(3) for sub-section (B), the following sub-section shall be substituted,
namely:- /

*(6) The Corporation shall furnisk to the State Government a copy
of its balance sheet and accounts togother with a copy of the report
made by the auditors under sub-seetion (3) and o report on the working
of the Corporation during the velevant poriod, within four months from
the date on which its secounts are closcd and balaneed,”,

5. In the principal Aect, instction 26, in sub-section (2), in elsuse (c), for

the words “profit asud loss aceount” the words “income and expenditure
account” shall be substituted.

"PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.

Amendment
of section 26
of Gaj. & of
of 1972,
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Acts of the Gujarat Legisliore aud Ortlinangei ‘Prouialgated and
] . Regulations made by the Govermor
The following Act of the Gujarat Lygislature having been assented to by the:
Governor on the 10th September, 1986 is 'heréby published for general information..
_ J. P. VASAVADA,
Secretary to the Government of- 'Gujarat;.
. Legal Departmént.
_ GUJARAT ACT NO. 21 OF 1986 _ _
(First published, after having received the assent of the Governor in the
“Gujarat Govemmeqt Gazette” on the 11th September, .1986)1

AN ACT
to amend the Gujarat Tribal Development Corporation Acs, 1972, the Gujarat
Scheduled Castes Development Corporation Act, 1985 and the Gujarat
Backward Classes Development Corporation Act, 1985 Jor ceriain
: purposes.

It is heroby ensoted in the Thirty-Seventh Yoar of the Republic of India
as follows:—

Sepoutepaginghgiuntothil’hnlnolduﬂﬂ_l

‘1, (1} This Act may be called the Gujarat Development Corporations Laws  ghory sitle
{Amendment) Act, 1986. ' _ snd

, oOMmItoncos
(%) It shall be deemed to have come in force on the 2nd July, 1986, meng.

cui, 8 2. In the Gujarat Tribal Development Corporation Act, 1972,- Amendmonta
of ’ wGﬂj-ﬁof
1972, 1072, _

31--1
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GUJARAT GOVERNMENT GAZETTE, EX., 11-9-1986 - [PART IV

{1} id gection 2,- -

S

. (a) for clause (¢), the following clause shall be substituted; namely :—

“(e) “dire~tor” means a mémber of the Board ané’g mcludes the

Chairman av.. the Vice-Chairman;”;
(b after clause Yo), the following clause shall e added, namely :-
“p) “Viee-Chair qan”_mgans' the Vice-Chairman of the Board.”; .

(™) in section 7", for sub-section (@), the following ‘sub-section shall be

_.substituted, nameély :— Co

“(2) The State Government "shall a_ppoinlt- one of the directors as
Chairman and one of the other directors as Vice-Chairman.”;

{3) in seotion 12,~

() for sub-section (<), the following -aub-section shall be substituted,
namely :—

“(2) The Chairman or, if for any reason he is unable to attend any
meeting, the Vice-Chairman ‘or, if for any reason he is also unable to
attend any meeting, any other director elected by the directors present
at the meeting, shall preside at the meefing of the Board.”; o

{b) in sub-section (3), for the words “the Chairman, or in his sbsence,”
‘the words “the Chairman or in his absence, the Vice-Chairman or in absence
of both the Chairmsan and the Vice-Chairman,” shall be substituted.

3, In the Gujarat Scheduled Castes Development Corporation Act, 1985,~
(1) in section 2~ '
{(a) for clause (d), the folldw'mg shall bs substituted, namely :—

- «(d) “director” means a director of the Corporation and includes.
the Chairman and the Vice-Chairman;”;

(b). after clause (n}, the following clause shall be added, namely :—

“(o) *“Vice-Chairman” means the Vice-Chairman of the Corporation.”;

(2) in section B, for sub-section (2), the following sub-sectionshall be
gubstituted, namely :—

“(2) The State Government shall appoint one of the directors as
Chairman and one of the other directors as Vice-Chairman,”; -

{(3) in section 13,—

Gaf
10 ¢
1985,
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~ {a) for sub-section (2), the following sub-seotion shall be substituted,
... -namgely — C . S _

“{(2) The Chairmax of, if. for any rea.aon he is unsble _to,att.énd

- _.any meeting, the Vice-Chairman or, if for any regson he is also unsable
to attend any meeting, any other director elected by the directors -

£ . " present at the meeting, shall preside at the meeting of the Corporation.”;

(b) in sub-section (3), for the words “the Chairman or, in his absence,”

the words “the Chairman or, in his absence, the Vice-Chairman or in .

shsence of both the Chairman and the Viee-Chairman,” shall be substi-
tuted. . .

11 of

Qel 4 In the Gujarat B_ack‘wa’.r& Classes Development Corporation Act, 1985,—
1935, .

(1) in section 2,—
(a} for clanse -(g), the following shall be substituted, namely :-—-

“(g) “director” means a director of the OorPoration and includes
the Chairman and the Vice-Chairman;”;

{b) after clause (o), the fouowing clanse shall be added, namely :(—

“(p) “Vice-Chairman” means the Vice-Chairman of the Corporation.””;

(2) in section 8, for sub-section (2), the following sub-section shall be
-substituted, namely :—

“(2) The State Government shall appoint ons of the directors as Chair-
man and one of the other directors as Vice-Chairman.”;

{3) 1n secbion 14,—

(8) for sub-section (2), the following sub-section snall be subst’itﬁted,
namely :— :

“(2) The Chairman or, if for any reason he is unable to attend any
meeting, the Vice-Chairman or, if for any reason he is also unable to
sttend any meeting, any other director elected by the directors present
at the meeting, shall preside at the meeting of the Corporation.”;

(b) in sub-section (3), for the words “the Chairman or, in his absencs,”
the words “the Chairman or, in his absence, the Vice-Chairman or, in
absence of both the Chairman snd the - Vice-Chairman,” shall be
aubstituted; ' -

(4) " in section 18, in sub-section (1), for the words “five crores of rupees”
.ocourring at three places, the words “fifteen crores of rupees™ shall be
substituted. _ ' '

%ﬁ' - 5, (1) The Gujarat Development Corporations Laws (Amendment) Ordi- f.‘x;;l snd

of = Dance, 1986 is hqreby repealed.
1986, o

Amendmenta
vo Gui. 11 of -
1886, -
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.(8)t Metwithstanding: suclrepes) axything dohe : of:any action: talen under
the Gujarat Tribal Development Corporation Act, 1972, the Gujaray-Schaduled
Castes Development Corporation Act, 1985 and the Gujarat Backward Classes
Davelopmant: Corporation. Aut; 1985 o dmerdedsby: this said1Ordigance shalls
W%&w haive-been doneior takencundér: the réépaitive: Acta:as: amended,
by il Aot .

Y7 ' SOYRSNMENT CHNTRAL PRESS, GANDHINAGAE;.
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S PART IV

Acts of the Gujarat Legistature and Ordinances promulgated and
“Regulations made by the Governor.

The following Act of the Gu;arat Legislature havmg been assemed to by the
: Govemor on the 16th Fe‘ourary, 1989 is hereby published for genersl information.

R_. M. MEHTA.
"~ Secretary to the Government of Gujarat,
' Legal Departiient,

: GUJARAT ACT NO 1 OF 1989.

{First publishied, after havmg recewed the assent of- the Governor in the
: “Gujarat Government Gazette” on the 18th February, 1989)

AN ACT
further 1o amend the Gujarat Tnbal Development Corporation Act, 1972

further to amend the ("fqamt Trcbal Deve;‘opmem Corporaaon Act, 1972

1 (I) This Act may be called the Gujarat 'I‘mbal Development Corporatlon Short
(Amendment) Act, 1989 B B o title end

. b
' (2) Itshall be decmed to bave comie fato force on the 15th October, 1988,

L 11
- IV-Extra-1-1



2 - QU GOVT GAZETTE, EX., 18-3-1989 . [PART IV,
ofseouon B of 2 In the Gujarat. Tnbal Developmenl Corporation Act, 1972 (Hereinafter Gu-f
Guj. 5 of  referred to as “the principal Act™), in section 5, in sub-section ({).-for the words imz
1972, “five crores of rupees”, where they’ occur at three places, the words “ﬁfteen crores

of rupees™ shall be substituted. - : :

Amendment

of section 7 3. In the prmmpal Act in sec;t:on 7, in sub-section (4) in clnme (n)
of Guj. b of

1973, (I) in subclause (l') for the letters and ﬁgures “Rs. 10007, ihe lellers and

ﬁgures “Rs. 2500™ shall be substltuted
(2)  after sub- clause (v:') lhe followmg sub clauses shall be maerled namely : ~—

(i) There shiall be pald to the Vice- Chalrman such honorurium not :
_ exceedmg Rs. 1,500 per month as may be prescrlbed

(viify The provisions of sub-clauses (if} to (vi} shall muraus murand:s applv
in relatlon to the Vlce-Chalrman as they apply in relatlon to the Chalrman

i?’“l R 4 (I) The Gularat Trlbal Development Corporauon (Amendment) Ordi- Cuj.
savings. nance, 1988 is hereby repealed. v gfd-.f
: . : 1)
(2) Notwnhstand]ng such repeal, anyt]ung done or any action taken under 1588

- the principal Act as amended by the said Ordinance shall be deemed 1o have

‘been done or taken under the prmcmal Act as amended by this Act.

.

GOVERNMBNT CENTRAL PRESS, GANDHINAGAR.
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U - PUBLISHED BY AUTHORITY
Vol XXX]. . THOURSDAY, JUNE 29, 1989/ASADHN 8, 1911 [No. 26
Separate paging iy given' to this Part in order that it may be fled an'»
: . separate eompi!utipl. S !
' | PART IV
Acts of the Gujarat Legisiature ,ahd Ordinances pmmulgated. and
' Regolations made by the Govemnor. S .
LEGAL DEPARTMENT -~ ’
Corrigendism ‘ B L. Y
| Sachiva-lajra, Gandhinagar, 29nd June, 1989.
~ No. ACT/I[SQ/E»B{BZ.—-«Iﬁ the Gujari;.t Tribal Development Corporation
{Amendment) Act, 1989 -(Guj. 1 of "1989) published at pages 1.I fo. 1.2 of
- Part IV of the Gujarat Government Gazette, Extra No. 1, dated the 18th
“Febryuary, 1989 in the preamble, for the sentence “further to amend the Gujarat
Tribal Development Corporation Act, 1972.” appearing second time, read “It
. 18 hereby enacted in the Fortieth year of the Republic of Indig as follows:-”, .
"By Qrder -and int the name of the '.IGeverno;_ of Gujarat,
o L ~° " ¥. M. KOTHARE, ,
R . ' ' Under Secretary to Government. ¥
o oy :
. . . o
IV_4 . _.’.' : - ) ) . . . . . |

e . S » . . ’
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PART--IV

Acts of the Gujarat Legislature and Ordinsnces promnigated asd
Regulations made by the Governor.

The following Act of the Gujarat Legisliure, having been assented to by the Governor
on the 3rd July, 1995 is hereby published for gereral miormation.

KUM, H. K. JHAVERI,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affiirs Dopartment.

GUJARAT ACT NO. 5 OF 1995

(Firist published, after haviLg received the assent of the Govenor in the “‘Gujarat
Government Gazette” on the 4th July, 1995).

AN ACT
Jurther to amend the Gujaral Tribal Development Corporation Act, 1972,

Ttis bereby enacted in the Forty-sixth Year of the Republic of Indiaas follows :—

1. This Aot may be cslled the Gujarat Tribal Development Corpoiativn 8hort title.
(Amendment) Act, 1995.

~ Guf. b of 2. In the Gujssat Tribal Development Corporation Act, 1972, in scetion Amend-

1972, B, in sub-section (I), for the words “fifteen croves of rupees”, where they cceur at ment of
three places, the words “tweuty ororesof rupees” shall be substituted. sootion B
: * of Guj. 6 of
! 1973.
61
IV-Bxtra-6-1
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i 4 M *

Extra No. 2 ' REGISTERED NO. G/GNR/:

mmaa

@he Guiarut Gouernment Bagetie
EXTRAORDINARY

PUBLISHED BY:-AUT HORITY

VOL. X11]] FRIDAY, MARCH 30, 2001 fCAITRA 9, 1923

Separate pagmg iz given to this Part in order that it
- " may be Hled as a Separate Compilation,

PART- 1V
Acts of the Gujarat Legislature and Ordinances pmmulgated
- and Regulatmne maade ‘i‘;y the Governor.

The following Act of the Gujarat Legislatars, having been assented
io by the Governor on the 30th March, 2001 is hereby published for general
information.

- V. M. Keathare,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.
GUJARAT ACT NO. 1 OF 2001,

(First published, after having received the assent of the Governor in
the "Gujarat Government Gazeite" on the 30th March, 2001).

AN ACT
further to amend the Gujarat Tribal Development Corporation Act, 1972,

the Gujarat Scheduled Castes Development Corporation Act, 1985 and
the Gujarat Backward Classes Development Corporation Act, 1985.

- Rtis hereby enacted inthe Flfty—second Year of the Republic of Indla
as follows —_

IV Ex. 2-1



% T o GUJARAT GOVERNMENT GAZETTE, EX., 30-3-2001 [PART IV

1. (l) This Act may be called the Gujarat Develcpment Corporations Sbort title |

~ Laws (Amendmenty Act, 2001. and

(2) It shall be deemed to have come into force on the 26th zaent, - nee
December, 2000.

N

Guw.5ef 2. In the Gujarat Tribal Development Corporatlon Act 1972, in Amendment
1972, section 5, in sub-section (1), for the words “twenty crores of rupees” of section 5

occuring at three places, the words “fifty crores of rupees" shall be ::G‘“ 3
subsntuted : ' o

Amesdoent 3, In the Gujarat Scheduled Castes Development Corporation Act, 1985, ‘Gul. 10 of
 Ofsection i gection 17,in sub-section (1), for the words “ten crores of rupees” occuring 1985.

o :i-g?s'. at three place, the words “fifty crores of upees” shall b substituted

' Amendiment 4, InﬂleGujaratBackwardCIasstevelopmentCorporauonAct, 1985, Guj. 1 of
¢ ofsection iy section 18,-in sub-section (1), for the words “fifteen crores of rupees” -1985.

; :f of Guj. occuring at three places, the words “fifty crores of rupees” shall be

{ 11 of 1985,
f substityted.

Repealand 5. (1) The Gtuarat Development Corporatlons Laws (Amendment) Gej. Ord. 8
savings. Ordinance, 2000 is hereby repealed of 2009,

- {2) Notwithstanding such repeal, anything done orany action taken
under the Gujarat Tribal Development Corporation Act, 1972, the Gujarat Guj. 5 of 1972,
Scheduled Castes Development Corporation Act, 1985 and the Gujarat Guj. 10 of 1985.
Backward Ciasses Development Corporation Act, 1985, as amended by Guj. 11 of 1985,
! the said Ordinance shall be deemed to have been done or taken under the '
I - said Acts, as amended by this Act.

Govemment Central Press, Gandhmagar
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PART- IV
Acts of the Gu_;arat Legislature and Ordinances promu!gated
and Regulations made by the Governor.
The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 16th September, 2003 is hereby published for general information,

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 28 OF 2803,

(First published, after having received the assent of the Governor in the
“Gujarat Go . ament Gazerte”, on the 17th september, 2003).

AN ACT

further to amend the Gujarat Scheduled Castes Development Corporation Act,
- 1985 and the Gujarat Backward Classes Development Corporation Act, 1985,

It is hereby enacted in the Fifty-fourth Year of the Republic of India
as follows:-

1. (1) This Act may be called the Gujarat Development Short tide and .
Corporations Laws (Amendment) Act, 2003, commencement.

(2) It shall come into force on such date as the State Governmcnt may,
by notification in O_ﬂiaa! Gazette, appoint.

IV-Ex.31-1 31



Amendment of
section § of Guj.
10 of 1985,

Amendment of
section 6 of
Guj. 11 of
1985.

2. In the Gujarat Scheduled Castes Development Corporation Act,
1985, in section 5, to sub-section (1), after the second proviso,the following
proviso shall be added, namely :-

“Provided also that the State Government shall nominate at least one
worman as non-official member.”.

3. In the Gujarat Backward Classes Development Corporation Act,
1985, in section 6, to sub-section (1), after the second proviso, the following
proviso shall be added, namely :-

“Provided also that the State Government shall nominate at least one
woman as non-official member.”. '

e

Government Central Press, Gandhinagar

Guj. 10 of
1985,

Guj. 11
1985.
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